
Cential rtdministratiue Tiibural

Pri ncipa 1- Bench

Lm_220/92

iNieu Delhi, the 7th Hygust, 1996,

Hon'ble ihri n.K, Ahccja,

J.P. Panday,
S/o bh.n.h. Pandey
L.-34, ic-rojini Nagar,
Nbu Delhi.

(rtau, Bh.nsriish Kalia )

us

1. Union of inoia thxouch

Director Uenf lal of Dcrlis,
f\iiiman Bhciyan,
Neui Delhi.

. The thief tngineer,
P.D Circle 2
Police Headquarters, f'SG
Bldg. I.P. estate,
Neu Delhi.

UnDtR (Lral )

t-iDo'ble bhii h.K. hhooja,

MppliL ant

Hespo ndent s ^

DPien this matter came up on 9,7,95

neiM appec.red for the respondents. In uieu
«l®

of/possibility of change of Central tout, counsel

in the inteiu'Bning period, it uas deemed

to issue fresh notice to the respondents uhich

was duly ^eiued on 16.7.96. Despite this none

has appeared todc^y on behalf of the r e sp onaen ts .

The matter i^being disposed of on the basis

of pleaaings on record and arguments advanced

by the id. counsel for the oppiicant.
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2, The leariMict counsel for the appliosnt

subaita that the applicant who was working as

chowkidar with the raepondenta ha» not been paid

OTA to which ho was entitled in accordance with the

Circular Ho,3/2/83 ECV dt. 4.6.1987 which provides

that Chowkidats posted in Superintending tnginesr*s

office are entitled to extra wages of overtUe allowance

under certain conditions. The applicant claiaed the

0 OTA froa 1.1.74 but the respondents restricted the

saiM froa 1.1.1983. The applicant states that he filed

a representation dated 16.5.91 which has not been finally

disposed of by the respondents. The respondents in

reply denied the allegation of the applicant and

^ advanced the plea that the application ia barred by
liaitation.

3. Learned counsel for the applicant argues

that the rsprosentation of the applicant is still

under consideration. The respondsnta had sought for

a clarification vide their letter No.3/6/90«<£CV

dt. 30.4.1990 which was duly furnished on 28.7.90.

In view of this position, it is not necessary

to go into the aerits of the application. It will

aeat the ends of jpetice, if the application is

disposed off with the following directionst

i) Respondent no,2 is directed to consider

the representation of the applicant
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dated 22,3.90 with the clarification

auhmittad by hi* on 28,7.90y within

a period of three aontha fron the

date of receipt of a copy of thie

order i.e. by 6.9.1996 and to pao«

a speaking order thereon.

ii)ln case the representation is accepted,

respondent No.2 will afrange to pay OTA

to the applicant within three henths

of the date of comounication of the decision.

No order se to costs.

( R.K.
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